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Acts of the Gujarat Legislature and Ordinances promulgafed and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assenied to by the
resident on the 5th October. 1972, is hereby published for general information.

S. 8. SHAH,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 21 OF 1972,

(Fitst published, after having reccived the assent of the President in the
“Gujarat Govermmment Gagzeite” on the 19th October, 1972)

An Act further to amend the Bombay Indusirial Relations Act, 1946 and the
Industrial Disputes Act, 1947 in its application to the State of Gujarat.

It is hereby enacted in the Twenty-third Year of the Republie of India
as follows :—

1. (7) This Act may be called the Bombay Industrial Relations and bort il
Industrial Disputes (Gujarat Amendment) Aet, 1972. Bhort title

SO B1ics-

(2) Tt shall come into force on such] date as the State {Government may; ment-
by notification in the Official Gazelte, appoint.
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Amondment 2, Tn section 3 of the Bombay Industrial Relations Act, 1946 (herein- Po»
z;‘ “]??z‘rgn % after referred toas “the Bombay Act”), after clause. (77), the following clau- o
of 1947, se shall be inserted , namely :— o
“(114YCouncil” means a Joint Management Council for any under-
taking constituted under section B53A”.

Iueertion 8. After Chapter IX of the Bombay Act, the following Chapter shall
of Chapter . .
IXA in be inserted, namely :—

Bom, XI
of 1047. “CHAPTER IXA

Jomr MawageMeEnT CoUNCILS.

Constitution 53A. (Z) If in respect of any industry, the State Government is of
of Joint opinion that it is desirable in public intercst to take action wunder this
Management . . . .

Councils. section, it may, in the case of all undertakings or any class of under-

in such industry, in which five hundred or more employees are
employed or have been employed on any day in the preceding twelve
monthe, by general or special order, require the employer to constitute in
the prescribed manner and within the prescribed time limit a Joint Ma-
nagement Council, consisting of such number of members as may be preseri-
bed, comprised of representatives of employers and employees engaged in the
undertaking, so however that the number of representatives of erployees on
tha Council shall not he less than the number of representatives of the em-
ployers. Notwithstanding anything contained in this Act, the representatives
of the employees on the Council shall be clected in the prescribed manner by
the employees engaged in the undertaking from amongst themselves :

Provided that a list of industries in respect of which no order is issued under
this sub-seetion shall be laid by the State Government before the State Legisla-
ture within thirty days from the commencement of its first Session of each year,

{2) One of the members of the Council shall be appointed as Chairman in
accordance with rtules made in this behalf.

Funotions 53B. (I) The Council shall be charged with the general duty to pro-

of Couneil, mote and assist in the management of the undertaking in a more efficient,
orderly and economical manner, and for that purpose and without pre-
judice to the generality of the foregoing provision, it shall be the duty of
the Council—

{a) to promote cordia] relations between the employer and employees;
(b} to build up understanding and trust between them;

{¢) to promote measures which lead to substantial increase in
productivity;

{d) tosecure better administration of welfsre measures and adequate
safety measures § :

(¢} to train the employees in understanding the responsibilities of
management of the undertaking and in sharmg such responaibilities
to the extent considered feasible; and

(f) todo such other things asmasy be presoribed.
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(2) The Council shall be consulted by the employer on all matters
relating to the management of the underftaking specified in sub-section

(Z) and it shall be the dubty ofthe Council to advise the employer on
any mafter so referred o ib.

{3) The Council shall be entrusted by the employer with such admi-
nistrative functions, appearing to be connected with, or relevant to, the

discharge by the Council of its duties under this section, as may be
presoribed.

(4} It shall be the duby of the employer to furnish to the Council
necessary information relating to such matters as may be prescribed for
the purpose of enabling it to discharge its dubies under this Act.

(8) The Council shall follow such procedure in the discharge of its
duties as may be prescribed.”.

4, After sestion 106A of the Bombay Act, the following section shall tnsertion
be ingerted, namely:— of section

1068 in
Bom. XI of
1947

“106B. Any employer who faile to nominate his representatives Peaait
to be appointed as members of the Council within the time limit speci- ig"ng‘;;::h
fied for the constitution of the Council under sub-section (I} of scebion pembers on
53A ghall, on conviction, be punishable with fine which may extend Coumneil by
to fifty rupees and in the case of a continuing failure, with an addi- ePlo¥er
tional fine which may extend to fifty rupees for every day during
which such failure ocontinues .”.

8. In section 123 of the Bombay Act, in sub-section (2), after clause Amendment

{y) the following clauses shall be inserted, namely:— of seotion 123

of Bom. XI
of 1947,
“(y-a) the menner of constituting a Council and filling of vacancies
therein, the number of members of such Council, and the manner of electing
the representatives of employees under sub-section (I) of section 53A;

{(y-b) the other things which & Council may do under olause (f) of
pub-ssction (I} of section 53B;

(y-¢) the administrative funotions with which a Council shall be entr-
usted under sub-section (3) of section B3B;

(y-d) matters relating to which information shall be furnished to the
Council by the employers under sub-section (£) of section 53B ;

(y-¢) the procedure to be followed by the Council in the discharge
of its duties, under sub-section (5) of section B53B;”. - _
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6. In section 2 of the Industrial Disputes Act 1947 in its applioa- II
tion to the State of Gujarat (hereinafter referred to as “the Central Ast”), o iy
after clause {ee), the following clause shall be inserted, namely:—

“(eee) “Council” means a Joint Management Council for any industrial
establishment constituted wunder asection 3A ;

7. After section 3 of the Central Act, the following section shall be
inserted, namely:~-

“3A. (I) If in vespect of any industry, in relation to the industrial
dispute in which the appropriate Government is the State Government, the
State Government is of opinion that it is desirable in public interest to take
sotion under this section, it may, in the case of all Industrial establishments
or any class of industrial establishments in such indusiry, in which five hundred
or more worlmen are employed or have been employed on any day in the
preceding twelve months, by general or special order, require the employsr
to constitute in the prescribed manner and within the preseribed time
limit & Joint Management Council consisting of such number of mem-
bers as may be prescribed, comprised of representatives of employers
snd workmen engaged in the establishment, so however that the number
of representatives of workmen on the Council shall not be less than the
number of representatives of the employers. The representatives of the worlmen
on the Council shall be elected in the prescribed manner by the workmen en-
gaged in the cstablishment from amongst themselves:

Provided that a list of industries in respect of which no orderis issued under
this sub-section shall be laid by the State Government before the State Legis-
lature within thirty days from the commencement of its first Scssion of each year,

(2) One ofthe members of the Council shall be appointed as Chair=
man in accordance with rules made in this behalf.

3B. (1) The Council shall be charged with the general duty to
promote and assist in the management of the industrial cstablishment
in & more efficient, orderly and economical manner, and for that pur-
pose and without prejudice to the generality of the foregoing provision,
it shall be the duty of the Council—

(a) to promote cordial relations between the employer and employees;
() to build up understanding and trust between them ;
{¢) to promote measures which lead to substantial increase in productivity ;

{(d) to secure better administration of welfare measures and adequate safety
measures;

{¢} to train the employees in understanding the responsibilities of manage-

ment of the undertaking and in sharing sueh responsibilities to the extent
considered feasible; and

(f) teodo such .ot.her things as may be prescribed.
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(2) The Council shalt be consulted by the employer on all matters relating
to the management of the industrial establishment specified in sub-section (1)
and it shall be the duty of the Councit to advise the oemployer on sny
matter so referred to it,

{3) Tho Council shall be entrusted by the employer with such administrative
function: appearing to h: connscted with, or relevant to, the dischargs by the
Counneil of its dubies nnder this section as may be prescribed.

(4) It shall be the duty of the employer to furaish to tha Council necossary
informa‘ion relating to such matters =3 may b~ prescribed for the purpose of
enabling it to discharge its duties under this Act,

{5) The Council shall follow such proszdure in the discharge of its duties
as may be prescribed.”.

. 8. Aftorsection 30 of the Central Act, the following section shall be ingerted, Insertiou

" . of section
namely: 30A in XIV
of 1947,

“334. Any employer who fails to nominate his representatives to le appoin- Penalty
ted as mrmboers of the Council within the time limit specified for the constitu- for faiture
tion of ths Council un ler sub-section {I) of section 3A shall, ou conviction, be 2;:’?;::‘:;
punishible with fins which may extend to fifcy rupees and in the case of a Couneil by
continuing failure, with an additiona! fine which may extend to fifty rupees employer.

for every day during which such failure continues.”,

9. In section 33 of the Contral Act, in sub-section (), after clause (D), Amendmens

s : . of section 38
the following clauses shall be inserted, namely: o X1V o
1947,
“(b-1' the manner of constituting a Couneil and filling of vacancies therein,

the number of mrmbers of such Council, and the manner of clecting the re-
presentatives of workmen under sab-section (I) of sechion BA;

{6-2) the other things which a Council may do under clause (f) of sub-
section (I} of section 3B;

(-8) the administrative functions with whick a Council shall be entrusted
under sub-section (3) of section 3B;

(b~4) matters relating to which information shall be furnished to the
Council by the employers under -ub-section (4) of section 3B;

(5-5) the procedure to be followed by the Council in tho discharge of its
dutics under sub-section {5) of section 3B.”,

IV-Rxtra-32
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Acts ol the_ Gu]amt Legislature and Ord;nrmcc promulguted and
Regalatiens made by the Governor.

The following Act of the Gujurat Legislidure haviog been assenied to by the
Prosident on the 215t June, 1981 is heveby published for zeneral information.

K. M. SATWANI,
Secretary to the Government of Gujarat,
Legal ‘Department.

GUJARAT ACT NO, 22 OF 1981,

~ {First published, after having received the assent of the President in the
“Gujarat Governynent Guazette” on the 25th June, 1981).

An Act further to amend the Bombay Industrial Relations Act, 1946, and the
Industrial Disputes Act, 1947, in its application to the State of Gujarat.

It is hereby enacted in the Thirty.second Year of the Republic of India as
(oliqws:.—

/
1. (I) This Act may be called the Bombay Industrial Relutions ard Industrial
Disputes (Qujarat Amendment) Act, 1981,

{2} Tt shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoin, '
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2: In the Bombay Industrial Relations Act, 1946 (hercinafter referred to as

“the Bombay Act”), in section 3, in clause ({3), in sub-clause (b), in paragraph
(), for the words “five hundred”, the words “one thousand” shall be substituled.

3 Inthe Bombay Act, section 9 shall be renumbered as sub- section (7} of
of Bom. X1 that section and in sub-section (I} as so renumbered,

() for the words, “the prescribed qualifications to preside over such
Courts™, the words, brackets .aud figure “the qualifications specified in sub-
sectiont (2) to preside over such Courts” shall be substituted;

(2) for the proviso, the following sub-section shall be substituted, namely:—

“(2) A person shall not be qualified for appointment as the Presiding

Officer of a Labour Court unless,—

(2} he has practised as an advocate or a pleader for not less than three

-years in the High Court or any court subordinate thereto, or in any Labour

Court, Industrial Court or Tribunal established in the State under this Act
or the Industrlal Disputes Act, 1947 or any law cor:espondmg to any such

Act, for the tlme being in force in the State; or

(b) he has regularly appeared as a member of a trade union for not
Iess than seven years in proceedings before any such Labour Counrt,
Industrial Court or Tribunal and” holds a degree in law of a University
established by law in any part of India, or

(¢} he holds a degrcc in law of a University established by law in any
part of India and has held an office not lower in rank than that of a
Registrar of a Labour Court or an Industrial Court or of an Assistant

Bom.
XI of
19‘7Q

Commissioner of Labour under the Staie Government, for not less than

five years.”,

4, In the Industrial Disputes Act, 1947 in its application to the State of XIV

XIV of to17, in sub-clause (i), for the words “five hundred” the words “one thousand six

Amendment

of sectl m, TA

of Aot No.
XIV of 1917.

hundred™ shall be substituted,

5. Tn the Central Act, in section 7A, in sub-section (3), after clause (¢}, the

following clause shall be added, namely:—

“(dy he holds a degree in law of a University established by law in any
part of India and is holding or has held an office not lower in rank than that
of Assistant Commissioner of Labour under the State Government for not less

than ten years.”.

L o o

PMINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR,

Gujarat {hereinafter referred to as “the Central Act”), in section 2, in clause (5), 19:'5.'
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